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In The Ce:n:tral Administra'tive Tribunal 
Jaipur Bench, Jaipur 

604/2001 
OA../TA./MP No.--. ..... --p:d~ 

A.K.Verma UOI & Ors • 

Date of Order ~ . : 
.. r·----·-· -··' ·orders 

~ 
Mr.Shiv Kumar - Counsel for applicant. 

Heard the lea~ned counsel for tne 
. \ 

It. appears that vida o~dec dated applicant. 

7.9.2001, this •rribunal gave direct ion in the 

Petition filed by the appl:icant that Contempt 

the petitioner may file a representation for 

redressal of his grievance to the department and 

tne department is expected to pass t~e order in 

accordance with lawi The learned coun~el for the 
,1 

applicant submits that tne department. has not 

passed tne order so. far. 

In view of the submissions made before· 

mo . 
- I respondent No.2 ·is directed decide/ 

dispose of tne representation dated· 18. 9. 2001 

filed by_ the applicant, w.i th in a period of one 

month from the date of recei9t of a cqpy of this 

order. In case tn.a applicant faels ~ aggr ievad 

witn the 

applicant 

deG:ision ot - tha representation, the 

snall be at l i.berty to ar;>proach tna 
- ' 

appro~riate forum, if so advised. With the above 

directions this O.A is disposed of. .A copy of 

this order alongwith copy of tne ' O.A .be sent to 

respondent No.2 for necessary action. 

~~ · ( s. K. Aga rw·,.;;.,.a"""I ........ ) ----,. 
r 

Member ( J•) • 


